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BUSINESS OF THE HOUSE

The Minister of Communications and
Parliamentary Affairs (Shri Satya
Narayan Sinha): With your permis-
sion, Sir, I rise to announce that Gov-
ernment Business in this House for
the week commencing 30th August,
1865, will consist of: —

(1) Consideration and passing of
the Finance (No. 2) Bill, 1965.

(2) Consideration of any item of
Government business carried
over from today's Order Pa-
per.

{3) Discussion and voting on:

Demands for Excess Grants

(Kerala) for 1961-62.

Supplementary Demands for
Grants (Kerala) for 1965-
66.

Supplementary Demands for
Grants (General) for 1965-
66.

Demands for Excess Grants
(General) for 1962-63,

14) Discussion on the statement
made on the 26th February,
1965 by the Deputy Minister
of Education regarding agita-
tion by teachers to press their
demands ang the Govern-
ment’s reaction thereto on a
motion to be moved by Shri
Prakash Vir Shastri on Thrus-
day the 2nd September 1965
at 3 PM.

Shri Hari Vishna Kamath (Hoshan-
gabad) :.Sir, on a point of clarification
may | ask, because I raised the point
last Friday, with regard to the discus-
sion of the reports of the working of
three or four ministries whose De-
mands for Grants were voted by the
House in the last session wi‘hout any
discussion, and when at that time T
minded you you were pleased to as-
sure ug in the Business Advisory
Committee as well as in the House
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that the working of those ministries
would be taken up in this session as
early as possible, as to when they
are coming up? Secondly,—I do not
remember which colleague of mine it
was who said it last week—appealed
to you and to the Minis.er to let the
House know well in time, well ahead,
how long this session will last, when
this session will come to an end. In
that context, Sir, I have to ask the
Minister whether he is aware that the
air in the capital ig thick with ru-
mours that the next session would be
called as early as 3rd November. If
that is so, there perhaps need not be
any extension. If that is not so, then
this gession will have to be extended.

Shri S, M. Banerjee (Kanpur): 1
would like to remind you that you
have stated that after the discussion
of the no-confidence motion you will
consider giving some time for a dis-
cussion on the food situation in the
country. Even though the Food and
Agriculture Minister has made a state-
ment, that was actually in the context
of the discussion on the censure mo-
tion. Secondly, we made a reguest
that there should be a discussion on
the non-availability of kerosene oil
in the country. Thirdly, there is al-
ready a motion pending before the
BAC about the opinion of the Sup-
reme Court in the case of UP Legis-
lature vs, Judiciary. So, it has be-
come all the more necessary to codify
the privileges of the legislatures and a
legislation is needed. I would re-
quest the Minister to find some time
to have a discussion on this subject
which has been pending so long.

Mr. Speaker: So far as the discus-
sion on the food situation is concerned,
it was referred to in detail during the
discussion on the no-confidence mo-
tion. After some time I will consider
whether it is necessary to have a dis-
cussion. Shri Kamath has referred
to what T had stated in the last session
about some Ministries whose working
was not discussed during the budget
session. It has to be considered by
the BAC whether we could find some
time for discussing the working of
those Ministries.
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Shri Kapur Singh: About the sug-
gestion which has just now been made
by my hon. friend, Shri Prakash Vir
Shastri, that Kashmir should be speci-
fically discussed, I am inclined to
think that Kashmir should be talked
about as little as possible in the pre-
sent circumstances, because the best
interests of the country require it
Secondly, we are going to have a de-
bate or discussion on the international
situation. So, if there is  anything
which must be said, that can be said
on that occasion. But Kashmir should
not be specificallyt brought up on the
floor of the House.” Tt can only result
in embarrassment to the Government
and no good to anybody.

Shrimati Renu Chakravartty (Bar-
rackpore): A sub-committee of the
BAC has been set up in order to re-
commend for the consideration of
Government the subjects which should
be taken up for discussion in the
House. According to this suggestion,
we wanted the discussion of four sub-
jects—food, kerosene and two others.
We are now told that we have very
little time. If that is the position,
are we going to give priority to the
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subjects which were suggested by the
Sub-Committee or are you bringing
forward other resolutions for discus-
sion?

Shri Bhagwat Jha Azad (Bhagal-
pur): It is true that we have dis-
cussed the Kutch Agreement in this
House, It is also true that we have
partially referred to Kashmir during
:he discussion on the no-confidence
motion. Kashmir situation has  got
added signiflcance in the context of
the hostile attitude adopted, though
secretly, by UK and the United Na-
tions. We would like to know from
the Government whether they would
like to give a chance to this House
to express itself on foreign affairs,
especially in relation to Kashmir, in
the context of the attitude taken by
UK and the United Nations.

Shri Satya Narayan Sinha: Sir, you
were kind enough to answer some of
the points which have been raised.
Regarding the extension of the ses-
sion, while [ cannot say anything
definitely, quite likely the  session
might be extended by a few days. 1
may be able to tell the House the ex-
act position next Friday when 1 an-
nounce the business for next week.

Shri Hari Vishnu Kamath: Few
days or two days?
Shri Satya Narayan Simha: 1 said

“a few days”.
two days also.

But few days mean

Regarding the question raised by the
hon. lady Member, the sub-Committee
recommended three subjects out of
which one hag already been set for
discussion. We will discuss kerosene
position next week.

Regarding Kashmir, as you have
correctly explained, we have discuss-
ed it during the no-confldence motion.
As my hon. friend, Shri Bhagwat Jha
Azad has said, while we are discuss-
ing fhe international situation this
might be emphasised. We will not
stop him from referring to this during
that discussion. Members like him,
who want to discuss that subject, will
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have ample opportunity to discuss that
when we discuss the international
situation. Natura'ly, in the present
context, when we discuss the inter-
nationa] situation Kashmir will fiugure
more prominenthy

Regarding Punab, as you have sta-
ted, the hon. Home Minister is going
to reply to the Calling Attention
Notice. After that, if the House de-
sires, or if you in your wisdom sug-
gest that the matter should be dis-
cussed, the Government will consider
it.

I think these are the few points
which have been raised.
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Mr. Speaker: Shri Yashpal Singh.

Shri Hari Vishny Kamath: Sir, the
Minister had not finished his state-
ment. He was still on his legs.

Mr. Speaker: No, he has ﬁnu]'lad it.

12,50 hrs.

STATUTORY RESOLUTION RE: ALI
GARH MUSLIM UNIVERSITY
(AMENDMENT) ORDINANCE;
AND ALIGARH MUSLIM UNI-
VERSITY (AMENDMENT) BILL
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“30. (1) Al] minorities, whether
based on religion or language,
shall have the right to establish
and administer educational insti-
tions of their choice.”
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(2) The State shall not, in
granting aid to educational insti-
tutions, discriminale against any
educahonal institution on the
ground that it is under the man-

agement of a minority, whether
based on religion or language”
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